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cENrRAL AIWINISTRATIVE TR1JLGJHATi BEI\CH, GJWAHATI 

ORTGINAL APPLICATIO!c. 	JF •.995, 	 I - 

. 4:PNT(S) 

Union of India & Os., ... 	 RESPOE(S) 

For the Applicant's) 	. . . 	 I.'r.B.K,Sbarna 

Ivir.S,C,Biswas 

Mr . K. Bhatt acharyya 

For the Respondent(s) 	MrAK.Choudhury, Mdl.C.G.S.C. 

OE NOTE 	 DATE FFIC 	 ORDER 

	

14-9-95 	 Mr.B.K.Sharma for the applicant. 
Mr.A.K.ChoudhuryAddl.C.G.S.C. for 

• 	 respondents on notice. 
to 

LeaveLjoin' in sinçle applica- 
• 	 tion granted. In yiew of pending O.A. 

No.168 of 1995 application admitted. 
• 	 Respondents to file written statement 

' 	 on or before 13.41-95. Pending further 

order the opertion of the order con-

uainiftg letters dated 26-7-95 and 

31-7-95 is hereby stayed. Liberty to 

respondents to file show cause and 

seek rnodification"U&s advjsed. Returi-

nable on 13-11-95. 

J) 	 • 	 -\ 	 Adjourned to 13-11-95. 

/,t~ 
Vic e-Chairman 

Me4m5i 
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O..A.N0. 

14.11,95 	Mr 30K.ShartTta for the appJJ- 

cant. 

Mr A 0 K 0ChOUQhUrY,d1..G.S.0 

for the respondent$ 

At the reçuest of learned Addi. 

C.G.S.0 time granted for written 

statemant. 

?.djourne. for orders to 

8.1+1 996 . 

MemJer 	 Vice-Chairman 
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o.ANoI 7/1995 

-4.  

8-1-96 
'1rBi(oSharrna for the applicant.. 

ir.A.Kdl.00GSC.. for the respocents... 

djourned for orrs to 19-296 

Liberty to file count. 

t .  

Neb 	 Vice-Chairman 
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25.4.96 	 Mr A.K. Cho9lhury, learned Addi. 
C.G.S.C. is present. 

Mr S. Sarma is present for Mr B.K. 

Sharma, learned counsel for the applicant. 

Written statement has been filed. 
O.A. ready for hearing. 

List for hearing on 7.6.96. 
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O.A. No. 

• 	.. 	 7.6.96 	Mr. K.Bhattacharjee for the applicants. 

Mr. 	A.K.Choudhury, 	Addi. 	C.G.S.C.• for the 

- 	 respondents. 

Hearing adjourned to 25.6.96. 

Member (3) 	 Member(A) 
.0 	.. 

trd 

25-6-96 	Learned counsel .Mr.K.Bhattacharjee for 
the applicant. Mr.A.K.Choudhury, Addl.C.G.s.c. 

for the respondents.  
• 	 List for hearing on 5-7-96 before Single 

Bench. 	 . 	• 

pg 	 • 	 Mernbe 
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O.A.No. lnl~r / 

5.7.96 	Mr K.Bhattacharjee for the applicant. 

Mr A.K.Choudhury,Addl.C.G.S.0 for the 

respondents. 
Submission 
)jz of both the counsel heard 

and concluded. Judgment reserved. 

Neá 



O.A. No.

/ 

	

CA 

OFFICE NOTES 	 DATE 	 * 	C(XJRT's ORDJR 

12.7.96 Mr.A.K.Choudhury, learned )'ddl.C.G.S.C. present 

and informs that Mr. K.Bhattacharjee has some 

personal difficulties today and requests for 

listingthe matter in next week. 

List on 17.7.96 for iearing ('For being 

spoken to'). 

Me66r--  

trd 



O.A.No.189/95 

17.7.96 	 Learned counsel Mr K.S. Bhatta&rjee 
, -- 

for the applicants and. learned, Addi. C.GS.C,, 

Mr A.K. Choudhury for the respondents. 

In the course of submission during the 

• 	 hearing 	of 	this 	O.A., 	learned counsel 	Mr 

Bhàttacharjee appearing for the applicants in the 

•  O.A. had placed reliance among others on the 

following orders of the Guwahati Bench of the 

Central Administrative Tribunal in support of his 

contention that Special Compensatory (Remote. 

Locality) Allowance is admissible simultaneously 

with the Field Service Concession to the civilian 

employees working under the Mi1itary Engineering 

Service: 

• 	 1) 	Order dated 29.3.1994 in O.A.No.48(G)/89 

- D.B. Sonar and others -vs- Union of India. 

2) Order dated 30.8.1994 in O.A.No.174/93 - 

Satish Ch Omar -vs- Union of India. 

After the hearing was over it was noticed 

that the order date.d 25.4.1996 passed by the Hon'ble 

Supreme Court in SLP (CC No.1821) (in Union 

of India and others -vs- D.B. Sonar and others) 

arising from order dated 17.11.1995 of Guwahati 

Bench in R.A.No.3/95 in O.A.No.480/89 had been 

received. This order could not be discussed during 

the course of hearing. Hence in order to give 

npportunity to the both the sides the O.A. has 

been placed for being spoken to. • 

After hearing the counsel for the parties 

it is ordered that the judgment in the O.A. already 

heard will be delivered after receipt of the final 

order from the Hon'ble Supreme Court in the above 

mentioned SLP, namely, Union of India and others 

-vs- DB. Sonar and others. I 

Copy of the order may be •furnished 

to the counsel for the parties. 

Member 

nkm 





CENTRAL ADMINISTRATIVE TRIBUNAL.GUHATI B4CH. 

- - 	 late of Order i This the 1:0th Day of Septernber,1997. 

Shri G.L.Sanglyine,Administrative Member. 

O.A.tIo. 168 of 1995. 

Sri rikeridrajit Brahrna & 23 others . . Applicants 

• 	 -Versus-- 
Unioj of India & Ors. 	 . . . Respondents 

• 	 O.A.No. 183 of 1995. 

Sri Gangadhar Kalita & 18 others 	. . Applicants 

H 	 -Versus- 
Union of India & Ors. 	 . . .Respondents 

o .A .140 • 184 of 1995 

• 	•. 	Sri Baikuntha Das & 1 	others . • Applcants 

-Versus- 

Union of India & Ors. 	 . •Respondents 

0.1.N0.185 of 1995. 

• 	 Sri P.R.Rajak & 11 others . 	.Applicants. 
• 	

- Versus - 

Union of India & Ors. 	 . Respondents. 

0.A.N0. 18601 1995. 

• 	Sri. K.K.Choudhury & 26 others 	 . . 	. Applicants. 

- Versus - 

Union of India & Ors. 	 . . 	. Resporidents. 

0.A.N0. 187 of 1995. 

• 	 Sri Tapeswar Sirigh & 16 others . .Applicánts 

- Vetsus - 

Union of India & Ors. 	 . . Respondent. 

C.A.No. 188 of 1995 

Sri Prern Kumar Baishya & 23 others 	. .Applicants 
• 	

- Versus - 
• 	 Union of India & Ors. 	 .. • 	• Respondents 

O.A.NO. 189 of 1995. 

• 	 Sri Mahendra Kuar Das- & 21 others 	a 6 	Applicants. 

-Versus.. 	 • ) 

Union of India & Ors, 	 . • .Respondents 

contd. .2. 
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0.). No.19.0 of 1995. 	• " 

Sri Narendra Pandy & 27 others. 	. . 	1!pplicant$ 

V8 	 ç 

1.Union of India 	 1 

represented 'by the Secretary to 
the 	vt . ofndia, Ministry of " '. 	 •. ,, 
Defence (Engineer_inachief Branch) •. 
Army Head (iarters. New...DeThL,. ' 	 •.' 	 , 

2.The Chief Engineer 	 ' 	
•, 

Eastern Command, Headquarter,Calcutta. 
• 

3. Garrison Engineer. 	 •'. 

859 Engineer Works Section  
C/o 99 A.P.O. 	 ' 	 1  

4 • Controller of Defence Accounts, .• 
Gaubati. 	 ,:. 

4 Respondents 

OA.No. 191of 1995. 

Sri Rajat Icanti Dey & 24 others 	 . .• Applicants. 

-Versus- 

1 • Union of 1ndi a 
The Chief Engineer... 
Eastern Command, 
H.Q. Calcutta. 

Garrison Engineer. - 
859 Engineer Works. Section, - 	 - 
c/o99A.P.O.'. 	•.• 	.• 

Controller of Defence Accounts,  
Gauhati 	. 	 - -• 	 . 	. . Respondents.' 

OaA.NO. 192 of 1995. 	- 

Sri Jugal Das & '24 others 	 . . . 1pplicantè 

-Veraus. 

1. Union of India 	 - 

2 • The Chief Engineer. 
Eastern Command 	.Q. 1i 
Calcutta. 

3. Garrison Engineer s, 

859 Engineer Works Section 	-, 
c/o 99 A.P.O. 

4 • Controller of Defence Accounts s  
Gauhati'. 	 . • .Respondents 

OdA.NO. 193 of 1995. 

	

Sri Ananda Ch. Sarma & 22 others 	• • . Applicants 

 -Versus 

	

- 	 • 

1. Union of India 

2 • The Chief Engino-or, 
Enstern Co.and, HbQo 
Calcutta. 

3. GarrisOn Engineer. 
859 Engineer tbrks Section 

	

do 99 A.P.09 	 bepondenta 

;' '.d•. 3 



 Union of 	India. 

 The Chief Engineer.. . 	. 	. 	. 
V  Eastern Coianand 1i.Q. V 

Calcutta. 
 Garrison Enginer. 	V  V 	

V V 

859 Engineer 	Section, 
c/o 99 A.P.0. 

 Controller.ofXefencekdounts 
Qauhati.  . . . Respondents. 

O.A.Nö. 195 of 19954... 
William Snith&21thrs 	V • • • JkMlicants. 

V . 	Versus- 	
V 

V 

1. Union of India  
2. The Chief Engineer. 	V  

Eastern Convnand H.Q.  

Calcutta. 	. 

3 • Garrison Engineer. 	
V 

859 &igineer works Section V 	

V 

C/O 99 A.P.O. 

4. Controller of Defence 	counts, 
Cauhati . • . Respondents 

OA. NO. 196 of 19956 	
VVV 

V 	Sri Someswar Bhuyan & 24 others . • . Applicants 

— Ver5us :- 

1. union of India. 	
V,• 	

V 
2. The Chief Engineer. 

Eastern Command H..Q. 
Calcutta. 

3. Garrison 	Engineer, 
859 Engineer Works Section c/O 99 A.PO. 

4 • Controller of Defence Meounts. V 

Gauhatt V 

O.A.NO. 197 of 1995. 

Sri c.x.Janardhar & 24 others . . . Applicant 

— Versus — 

3ZJnion of India & Others . . . Respondents 

2. The Chief Engineer. 
Eastern Command H.Q..Calcutta. V 

3. Garrison Engineer. 
859 Enjineer.Works Section c/o 99 A.P.O. 

4. Controller of Defence Accounts 
Gaubati. 	V  • • • Respondents 

advocates for all the app1icnts Sri B.X.Sharzna & 
K.Bbattacharjee 

Advocate for all thefl respond0nts : Sri A.I(.choudhury. 
V 

 . iIdl.C.G.3.C. 

V 	coftd..4 

Is 

I 

VV 	 •..: 

W-411 0-w. 

: O.A.NO. 194. 	1995 
•V 	 - 

-. Sri Ani• Ch. Sar)ar & 23 others. 	. . S AppLtcants. 
V 	 ••VVV 

-Versus- 

t 

V V  
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L.SANGLYINE.ADMINISTRATIVEIMEMB. 	. 	 .. 
- - 	 •' 	

- 

The. pplic.ants inthab9ve mentioned .16 (sjxteen) .. 
.. ' 	 I ti 

Original Applications ar,i1Lees under the -Mi) tar; 

Engineering Service and ste±n various places in the 

State of Arunachal Pradesh...$FmissiOfl to submit cobinéd j il 
-I - 

applications had been graitt4 Pacts and law involved in 
• 	 •.• 	

•-•' 

these applications are Bame:afl :' therefore, for the sa1 

of convenience., the Original Applications are d.tspcaed of 

by this common order. 

2. 	The special Compensatory (Remote Locality) 

Allowance was paid to the iDefence Civilian employees 

posted in the NEWLY DEFINED PIID AREAS and MODIFIED 

FIELD 'AREAS with effect from 1.4.1993 vide Ministry of 

Defence No .8/37269/AG/PS-3 (a )/165/D (Pay/Services) 

dated 31.1.1995 asfollowa s. 	... 

	

ç .. '• 	 . 	 ..... 	 . 	 •- 

90 Defence cIvilian employees serving 
in the 'newly defined field areas will 

- continue to;be extended the concession 
èüflratèd'in Annexure 'C' . to (vt' 
letter No4/02586/AG/PS 3(a)/97-5/D 
(Pay/Services) dt 25 Jan 1 64. Defence 
civilians employees serving in Newly 
Defined Field Areas will continue to 
be extended the concessions enumerated 
in Appendix B' to Govt letter No.. .P 
257 62/AG/Ps. 3(a)/146-S/2/D( Pay/Services) 
dt 2nd March 1968. 

ii) In addition to above, the Defence 
civilians employees serving in the 
newly defined Field Areas and Modified 
field areas will be entitled to payment 
of Special Compensatory (Remote Locality 
Allowance and other allowances as 
admissible to defence civilians as per 
the existing instructions issued by 
this Ministry from time . to time." 

The date of effect of the above order was substituted 

by corrigendum No.B/37269/AG/P83(a)/l862/D(PaY)/SerViCeS) 

dated 12.94995 as below s 

9'hese orders will come into force 
	

I. 

w.e.f the date of issue of this letter 

contd...15 
-- 
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namely w.e.f. 31.],a'9S. In other Words, 

	

- 	no recovery will fie made on account 
of concessions like free rations/fre 	: 

- single accommodation. etc. already 
availed' of by, Defence Civilians as part 
of Field Service Ccncess1ons from 
1.4.93 to 3 14.95Sim.Uariy, nOpayment 
on acçoünt of s/sCW(RL) will 
also beuiadefromij.4.93 to 30.1.95.6 

Further amendment had been made to the letter dated 

31.1.1995 above vide Ministry of Defence letter NO.8/ 

37 269/AG/PS-3(a)/7800D(Pay/Servjces 41 dated 17 .4.1995 

insofar as it relates to employee pcst.ed ,iri the -Newly 

Defined Field Areas and-nèwiydefinéd Modified Field Areas 

	

as below s 	 • 
The Defence 'Civilian employees, serving 
in the newly defined modified Field 
areas,will continue to be entitled 
to the Special Compensatory (Remote 
Locality) Allowance and other allowance 
as admissible to defence Cj'ijj  hans, 
as hithertofore, under - existing 
Instructions issued by this Ministry 
from time to time. However,in respect 
of Defence Civilians employees in the, 
newly defined Field Areas, Special 

• 

	

	Compensatory (Remote Locality) Miow.. 
.ance and , other aLlowances are, not 

	

• 	concurrently admissible alongwith 
- 	Field Service Concessions • N 	 - 	1. 

3 • 	Heard Mr )c.BhattacharJee, learned counsel for the 

applicants in each Original App hic ation and Mr A .K 

Choudhüry,learned Addh.C.G.s.c for 'the respondents. The 

applicants are Defence civilian employees posted in 

various places in Arunachal Pradesh and according to the 

respondents, the applicants were enjoying Field Service 

Concessions facilities (FSC for short), namely. Free 

Ration, Free Single accoiinodation etc. provided by the 

respondents. Therefore, in terms of the aforesaid letter 

dated 17.4.1995 they are not entitled to the payment of 

Special Compensatory (Remote Locality) Mloiance, SCor 

short, in addition to F. )ccordingly the amount of 

I 
	

paid for the period from 1.4.1993 to 31.1.1995 was not 

contd... E 

- 



r 0. 

Learned counsel tr K 

1111 
: 	

COntentiOfl ;O the 
	 leg 

t I 	
t \  Ornar vs . Garrison Engf,. 

•lj:1 	- 	

Tribunal had held 1  

ij 11:_il 1_\ 	Fsc. In many other case 

•• 	
j ; .: • 	• etc . . Defence • C an 

the Tribunal had allowed ymeñt of 	 ; 
- 

I 	 Union of India & Others vse.PrasadBpafld:Other$ 

1997 s:x (t&s) 1055, the Hon b1e ip rthad held 

I : 	 - 	that upto 17 4 .1995 Speciait*itybwance 
. 	

: 	 •.: 	 -• 	 - • 	 . 	 . 	 . 	 . 	 .. 	 .., . --. 	 . 	 .. 	 •.: 

Axea Special Compensatory 1Remot jgoqaIlty i13.9wance 
1 	

• 	 .. 	 . 	. 	 ... 	. 	, 	4 	 .-. 	 .. 	 ;: 

are admissible together. Thus the p1i9rthsare 	r 

} 	
entitled to payment of MA ) . 

I 	 4. 	The cause of action arose out of the order 

No .Pay/O1 datedi26 	 tha!*tI  

	

. 	, 	•: 	'• 	: 	. 	 . 	..,'. 	;.. 	 :•• ••• 	• 	: 	 .. 1:•.: 	1 	- 	; 

	

( 	 l 	 • 

- 	 is Controller of Defence kcounts.9auaWafld  
- 

order dated 31.7 .95 issued bj the 	3)fiaerrof 

the Area counts Office 0  i116ng.tuLe wasgoing 

on between the administrative authoritip 	the 

respondents 1 to 3 in one hand and the 	and Accounts 

authorities on the other over the questin of payment 

of Slongwi th FSC • The CDA, Gwuhatt wte in his 

No.Pay/01 dated 26.7.95 : 

"in view of pending clarificatin 
regarding 7.,application ct provons ' 
of Mm of Defence 
and 17..4 IMv  

	

95 payment on account 	i 

	

ACâL 	 onwardB 
alrei made is irreQul'ar and unau-t 

p 

. 	 .: 

( ,'tZ  

NINE,  

- 	- 	- 	--•,. 	-- 	- ::---' 
n-' 	 - 
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J 
As per.Miiof Pef 1tter dated, 13-1-9 

cetain--Arêa of Arun6c1a2. 'Pradesh have been 
- classified both F11dnd llodified Field Area 
as we11. Please IntIriate specifid authority 
classifying your office location inJ'1oc1fied 
field Area. If locatd in rnodifiedfield area, 
facilty of FSC may be stopped : forthwith and 
recovery if .any froth 1-2-95 on account of cost 
of Fre tion/Single accommodation may be 

L. 	effected before allowing sCA(RL). 
in Luture adviceof your AAO CE on financial 

matter may inveriable be accepted to avoid any 
coml1cation which has arisen now0" 

1:m Accounts Officer, Shillon followed it up as below: 
The recoveries may please be effected from 
the concerned indirectd involved in the 
following bills to comply will be directive 
of the CDA Guwahati. 

• 	 1) 01/Cash/30 dt.29-5-95. 
Oj/Cash/31 dt. 29-5-95. 
02/Cash/73 dt. 27-5-950 
03/Cash/51 dt 17-5-95 
05/Cash/19 dt. 26-5-95 
01/Cash/71 dt.30-6-95 

The sy py bill bearing voucher No0 O1/Cash/ 
69 at. 29-5-95 on account of payment of SCA(RL) 
is returned unoassed for the reason stated 
above." 

eration of the above two orders have been stayed by 

rthê Tribunal at admission of the present original appli-

• cations. 
5.. 	The decision of the Tribunal in S.C.Omar(Supra) 

was based on the its decision in D.B.SonarLand others. 

SLP No.17254 of 1995 filed by the respondents was dismi-

seed by the Hon'ble Suprne Court on 24-7-1995 with 

liberty to file Review Application. Review Application 

No.18 of 1995 filed by the respondents was dismissed 

by the Tribunal on 20-11-1995 D.B.Sonar and others )  

Rh 3/95(0.A.48/69)and RA 4/95(CA 49/89), and some of the 

other cases referred to by r.:r.K.Bhattacharjee were 

subject metr in Union of India and others vs. 

B.Prasad, .s.O and others(Supra). The aforesaid 

letter dated 17.4.1995 was under consideration 

by the Hon'bie Suprie Court in that case. The 

Honthie Supre Court had held in the orderS dated 

Id.. 
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iv  - " - 

17.2.1997 irrthat case that upto 17.4.1995 the Giipioyees 

are entitled to both the Special Duty Allowance and 

the Field Area Special Compensatory (Remote Locality) 

Allowance and thereafter to onlyone Special allowance 

in terms of the aforesaid order dated 17 .4.1995 .Further 1  

- as regards payment of Special Iaty Allowance to Defence 

civilian employees posted in Yield Areas and in Modified 

Field Areas the 0overnment was directed by the 'Hoz'ble 	:1 
S.ipreme Court to modify the order dated  17 .4.1995 rand 

issue the necessary corrigendum.. It was also directed 

that Union of India is not entitled to recover any. 

payments made of the period prior to '17.41995. In'the 

impugned order No.Pay/01 dated 26.7.1995 the CDA, had 

referred to the letter dated 13.1 .1995 issued by the 

Ministry of Defence classifying certain areas of Aruna- 

chal Pradesh as Field Areas andModiuied Field Areas 
.. 	.- 	,.' 

and sought clarification as mentioned therein • Mr A.K. 

Choudhury, learned AddI.C.G.S.0 'ibmitted. that classi-

fications of areas were made under letter dated 13.1.1994 

and not dated 13 .1.1995 • Mr K.Bhattacharjee submitted 

that the applicants were posted,in Modified Field Areas. 

Apart from this clarification, the CDA also sought 

clarification regarding the aforesaid order dated 

17 .4.1995. The impugned actions of the CDA and.the 

Accounts Officer were taken by them pending clarification 

of the order dated 31.1.95 and dated 17.4.1995 by the 

authorities under the, respondents No.1 to 3. From the 

impugned order No .PM/1/3 06-CI dated 31.7 .95 issued by 

Area Accounts Office, Shillong the recovery ordered 

to be made relates to the payment of Special Ccmpen 

satory (RL)Allowance made from 4/93' to 1/95 through 

contd...9 

3 



the vouchers mentioned therein. In some of the original 

applications under consideraUón however, the CDA, 

Gauhatj was not made a respondent while in all the 
Original Applications the ACcounts Officer, Area Accounts 

Office, Shillong was not made a respondent. In the facts 

and circumstances stated above the respondents i to 3 
are directed to communicate to the cw, Cauhati the 
clarifjcaUong sought for by him in the impugned order 

dated 26.7.95 as mentioned above as soOn as it may be 
possible. On receipt of the communication from the 

respondents the CDA, Gauhatj shall take 
appropriate action 

immediately. Till such action is taken by him the 

operation of the impugned orders in each Original 
Application shall remain suspended. 

With the above djrectjoks, the original applica 

tios under consideration are disposed of. No order as. 

to COsts. 

sd/-. P1EI9BER (,) 
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G-JJHTI. 

9LL L/95. 

ri Mahendra Kumar Das St Ore. .. . . ipplicant. 

—vs--- 

	

- 	 Union of India and Others ,......Respondents, 

it is respectfully submitted for the applicants- 

That the applicants have submitted a joint 

petition seeking relief of payment of allowances and 

ervice benefits as aänisibleto civilan central 

government enployees in terms of Office mnoranda dated 

14-12-83 and 1-12-88 of theMinistry of Finance(Deptt. of 

cpenditure) of Govt. of India. 

That from facts of the case, it would be cl 

that all the applicants have a common cause and intert 

	

I 	in it -and as such the joint appliction deserve to be 

,- 	- / 	
entertained as provided by Rule 4(5) of the procedue 

Rul€.. 

In th e e premises it is pray ed that th e Non' bl e 

Tribunal may be qracioulu pleased to permit filing of 

single ap;lication ] all the applicant jointly for end 

of justice. 

Dated the - 

/(y1ft1 
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V h R I F I C, T I 0 N 

I, ri .. 	ic. 	• 

Son of .. 	. . 
	

. 	. 	.np1oyeed 

under the Garrison Engineer, 859 Engineer Work 

ection c/c 99 .P.o., do hereby verify thdt the 

contenteapara....i.4 - .... ath e  

application are true to my knowledge and belief. 

Date 	 IG N T U R E 

r 

U 



1. pp1ication 

2 • 4flflEUl e 	Letter dt • 26-7 95 

3. *nnure B ; Letter at. 31.1.95 

 nnurec.: Copy of Me-n9 dt. 14-12-83 

 nnexure : Copy of a• 1-12-88 

$ 

: 	 C 

PLIC.TION UNDL 	TIuN 19 Oi m: 	iINITR-LCIVE 

TNIBUNL LT : 1995. 

Title of the Ce : ri Mahendra Kr. Da z Ors. 

ippltcants. 

Vs -  

Union of India : Or. 
Respondentc. * 

I N D E X 

cl.jo. Description of documents relied upon 	pace No. 

1 
19  

1G-1Z-- 

1d.14 

Note : Other documents referred to in the applicantjon 

dire seized and poeed by and happen to be in the 

control 1  custo& nd power of respondents bein 

correspondence echenqed in of:icial channel and 

May be required to be produced by respondent. 

ia'1I ltr 
ICi.fU. (iF iLICT 

UL IN TIBUN-J,' 

Office : 

Date of Filing 

ax 

O 	 : 

I 



IN THE CETi-L 	 TIUW-L : GtUJ:TI HELLH 

! 	ri Mahendra iKumoi Das.so of Late Uday. Nath Da, 

2. Fri 1ok :(urnar i3iswas so of Late Dr. C.H. BiWa, 

3 	j m .shray Yaduvon of Late palak Dharj Yadav, 

ri ]3ulbir iighra ofl of Late E3a1 Govind Nihra, 

ri C.B.o&.siven sOfl  of criP...X. iuçhavan, 

6 Sri hlgu Muhato on oi± Late Thakuriahto, 

7 • tzri Bisundeo Thakur son of Late Hurihar Tliakur, 

8 • cri Nepat puwan on of ri Dharki Paswan, 

9. ri Chandra Bahcidur son late Dhanpati Gurung, 

10 .cri 2ima Nand Kurnar son of ri 1am ucar Thakur, 

11.Rcim S,6gar Thakur son of Lats aLm Chalitar Thakur, 

12.ri Homlal Thapa son of ri 	(u1 E3ahadur Thapa, 

13.cri am Lul Pbarma son of Late r€m Nath 	tharm, 

14.ri B.N.rkar on f Late tu1 Gb. arkc.r, 

15.ri RLM Nahudur son of Lcte Jas Hahadur, 

1b.rj B.B.i3iswakarma 	on o 	Late D..i3iwakarma, 

17 .Md. Humid il± son of Late £-Zmat hli, 

18.Chhedi Harizen son of Late ?arcadi, 

19.ri .-oy son of Late 

20.ri VismbharanP.V. on of Lute Vau, 

21.rrj i3almiki Fahu son of ri 2.G.ahu, 

22.Sri UChcL 'inqh son of Late 	katar inqh, 

EIfl p1 O 7  cd in E,4 Dub ung 

under the - 

4-7 



/ 	 ]1 

I. 
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under the Grion Enineer, 

859 Encineer Works cection c/o. 

99 .P.O. 	 ....... ipplicantq 

- Veru 

1. Union of India 

repreented by the cecrctan7 to 

the Government of India, Minitrv 

of Defence (Engineinheif! S 

Uranch, -rrrr? I-Ied uarter) ,N 	Delhi. 

2 • Th e Oh I ef Engineer, 

Eatern 0 omm6nd 

Calcutta, 

3. Grrion Lnginer, 

859 nqince.r Works ection 

c/o 99 .po. 

4. Controller of Defence, 

zCCOuflt, Gauhati. 

..•.•. -espondent. 

IL 0$' 'LIC4TI0N 

1. Pcx'Ciculcirp of order against which the apnliction 

ic made - 

Letter No. PM/1/306-cI dt. 31.7.95 isued by ccount5 

Officer dirted to rovErv specia' compensatary 

(CfL) allowance from 4/03 to 1/95. 

2, 

The applicarit declare that the subjt matter of 

the order .... 

frp'fr1Qfi 
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the order against which they want redresa1 is 

which the jurisdiction of the Tribunal. 

Limitation : 

The applicabtyI further declare that the, applica 

tion is within the limitation period prescribed in 

section 21 of thedministrative Tribunal Act, 1985. 

Pacts of the Case : 

That the applicants are civilian defence 

eiiployees of Military Engineer P ervices Depart-

ment employed under therespondent and as si.ch 

the applicants are posted to work at high altitudes 

of Arunachal pradesh, ,a hard, r€mote and costly 

area where nessities and essential services of 

life are very carcë and are available only on 

paying abnormally high prices. 

That the Central Government ordered for 

payment of special duty and special compensatory 

(Rnote locality) allowances to its emplovee 

posted in the North-eastern Rion of the countary 

to attract postings to this remote and costly 

locality. The field service concessions were 

tended to the civili,: --nz by the Government of 

India, Ministry of ]Dei:ence vide their letter 

dated........ • .4/ 

,,,, OfLc il  ~' 	(,( 	51 
A9 
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dated 25-1-64 	amended from time to time. The 

applicant are in reipt of Modified field 

service concessions. imilar Concessions are cl5O 

being paid to GREP staff posted to this area. 

3) 	That the need for attracting and retaining 

the services of competent 5t6ff for service in the 

North .Eatern Reion comprising the seven rztatcs 

including 2runachl Pradesh w.a ls, engaging attention 

of,  . the Government and with a view to review the 

A. 

existing allowances and 5ervice benefits to employees 

po5td in this recion, a committe under the 

Chairmanship of 	cretary , Department of 

Personnel 	dminitrativeReforms wa5 appointed 

and after considering caefully the recornmenddtions 

of the Committee, the Preidënt of India was pleased 

to dide in favour of allowances and benefit 

• being continued as modified by Government of India 

Office Memorandum. No. .20014/2/83-L.IV of Ministry 

of Finance (Department of penditure i55ud on 

14-12-83. ube.ciuent thereafter another office 

Memorandn being No. 20014/16/86/E.IV/E. ii(r 

d&ted 1-12-88 was i5ued making some improvements in 

allowances and facilities to employees posted in 

this region.. 

4) That such ....... .5/ 

Jjy1dt1L ( eiil 
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4 	That such a1lowancec and facili -'Ues were 

aitted by,  the audit authorities in the past. 

Reference in thi connection may he made to letter 

No. 1350/./2623,'EIC (3) dated 2n-2-81 of the C.W.E. 

Tczpur v-1hcreby Ministry of Finance, Department of 

cpenditure o:fice 'orandum No. 200414/3/83E1V 

dated 29-10-36 sent under C:,Z,wa forwarded to the 

respondent No.3. Reference in this connection may 

aiqo be made to the :inistry of Finace, Department 

of Dc penditure office i€morandum No. 20014/4/86-E-IV La 

dated 23-9-85 making priC1cil mention of the employees 

p5ted in runachal Fradcsh and to letter o. Pav/24/IV/pC 

&td 20-2-87 of the 	Ganatj. 

That, however, in so far s speciai 

compensating allowance i5 concerned, the C.D.. 

Gauhati c p€rletterM/t) dt. 31.1.95 and 17.4.94 

alloed t1e applicants to withdraw tbfa benefits with 

effect from 1_4-93 instead of 1-12-83. The aplicant 

becs to state tht thy have withdraw the said 

bcnc --F i ts ä P per the order of the authority, from 

1.4.93 under protest. 

Bc it stated here that with rcard to 

special duly allwahce a per meno dt. 14-12-83, 

and 1-12-88, the cpalicnt has filed a petiEion No. 

and -aftr hearing the mater your 

lordship w pleased to dimied the petition 

on 3-7-95. 

contd.........  

QOIi- 
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7) 	That on the long part of July the petitioner 

was informed by the office that CDA Githati vide £ts 

letter No. imy/oi/z dated 26-7-95 h.s directed the 

C.W.E Tezpur& recover the said amount of 

which wa paid to the applicabt w,e,f, 1.4.93 to 

1/95 pending clerification from Ministry of Defence. 

The arer price to 31.1.95 will be paid after receipt 

of clarification from the Ministry. 

' (Copiesof letter at, 26.7.95 and 31.7.95 

are enclosed hereto and marked as 

Annexure- ii and B.) 

/ 	8) 	That the applicants beaq to state that the 

authority,  has alrea&7 gave to dirtion to it local 

Aduit department. to rovez the caid amount s CA 

which WaS paid earlier to the applicants from the 

salaries inpite of the O.M. dated 141283,1.12.88, 

(Copies of O.M. dt. 14.12.83 and 1.12.88 

re enclosed hereto and marked as  

11 

5. Gvunds for relief with 1e2al roviion; 

i) 	 For that the applicants are entitled to 

- 	 special compensatory allowances a per Office 

mioranda dt. 14.12.83,1.12.88 in as much 

a -the said menoranda have been made applica-

blcSc all civilian centrol Govt. anployees and 

cannot be dicriminated aaaint. 

c ontd........... 

4inc 
(KA/a 
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For that the departmental authorities have 

been 5eized of the matter ±nce after 

1-12-63, initially by rncking pavment in 

accordance with office mmorandurn dt. 

1412-33, theteafter by making Order• stop-

ig such payments and directing for 

recovery of amonts already paid that to 

without seekiig any clarefication i9 

gross violation of the applicaits right 

which 5 guaranteed under the contitution 

of India. 

For that notwithtanging. payment of 	to 

the GEF personal they being entitled to 

• 

	

	allowances and benCfjt5 under O.M. dt. 

14.12.83 and 1-12-88 also, the 

applicant are also entitled to such allowances 

and henefit, effective from 1-12-83 but the 

same was given effect from 1.4.93 which 

deprived the applicants from their ljitimati 

right. 

Por that the respondthit fail to understand 

the Order dt. 3-7-95 passed by this Hon' ble 

Tribunal in letter and sprit as such the 

aespondent i55ued a direction to recovery 

the cCi, from the applicant, which is  

miscarriage of justice toward the applicants. 

For that the applicants being posted to 

high altitude of irunacha1 Pradesh, the 

fl€cEs5itie5 and 

rlLci1Ph (tVTh'P 
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flcqjtje and esentja1 	eq. 	life 

are care at 5uch place5 and are available 

only or payment of abnormally high prices 

which is. far, wtat unless the applicant5 are 

compnated by making payment of a1iowance 

and service benefit5 as per. office memoranda 

dt. 14-12-83 and -12-88, thej shall have to 

face grave. Injustice and serioue ,  iniury 

that eidd to he remedied by  ptotecting 

them from the vide at discrimination that 

1 garanteed to than as citizen/public snip. 

loyees un1c-r ixticle 14 and 16 of the 

Constitute. 

6. DetajsofReinedjeq_chausted 

The applicants d1are that they have awaited 

at all remedie5 awaited to than under the relevant service 

- 	rule etc, as would be reveled from arafrophy 4 above. 

7 '  Ma tt er not pvu5 lyedo_djth 
any_otCrt: 

The applicant5 further d€lare that thej have 

not previou5ly filed any application, irit petition or 

5uit rs:arding the matter to rspt of shich thi s  

application has been made, before any court or any other 

authority or any other Bench of the Tribunal nor any such 

application, Writ petition or.suit i5 pending before any 

as than. 

8. Relief ouq :  

Tb e r e pomdent may be ordered/directed to pay 

to applicants the spial companatjng allowances in 

accordance with O,M. dt. 14-12-83 and 1-12-88 of the Central 

MOA_ 9 OLS 	contd ....... 9/ 
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Government as ref erred above and be furth er p1 es ed to c et 

aide and Quashed the Order dt. 260 .95 (jnnure A) 

and 31.7.95 (Anncure B). 

Interim Order if any prd for : 

Therespondent may be dirted not to give efft 

of letter dt. 26.7,95 i5ued the r. A.O.(D) and letter 

dt. 31.7 .95 issued by A.O. and also be dirted not to 

rover the arrear amount paid to the applicant pending 

the clarification from the Ministry of Defence. 

In the event of applicalaion being sent by 

ristered post etc : Not applicable. 

11, Particulars of Postal Order of P.O.. No,  

filed in respt of app1ication fee Sc date 

issued by Gauhati Head Post Office 

fee R. 50/- payable at Gaithati is 

Ann c ed h er eto. 

12. List Of enclosers: Anncxure. /I3 cj 

VERIFICATION 

I, ri Mahendra Kumar Das, sofl of Late TJday 

Nath Da, ahployeed under the Garrison Engineer, 859 

Engineer Works Pection c/o A..P.O. do hereby verify that 

the contents as para 	 of the application 

are true to my personal knowledge and paras 2,3,5 are 

believed to be true bn 1a1 advice and that I have not 

supported any material fact. 

kvicvi- 

Dt.- 7/7 
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1.M 	hMt 1ettr N 	Pay/Oljx datsu 

$jtj z .r!Tur 5Ct  (RU 	INflEpZcT or IiDJ3TtL'%L 5LIjI. 

It 1103 	bean itjrtf by Yatir AAO GE 	th a t p - ',nt 	n !i 	vf 3CA 	(th.) 	(i.ngjth F3C) 	ha 	bii raij 	to Indu3tr&a). *r 	ti 	pcii rr.ri i4...93 	t 	1-5-9 	in 	3pite 	Cr -' 4th 

. 	•.' 	tcpr 	/Q 	lctter 	ft 	3l1.• *id 	17'4- 	DØfflCtVj1ft.fl5.r'. ,•.•, JCVintij1y 'rrjnge4 	I1u41fjr1a1. 4rs 	intjt1 	t.SCA(flt.) • *iti 	D -all ounnonu ur 	1-493 an$ - no tiold 	sarvjc3 	cnoøaai •t•. 	!i• 	rtjaju 
.•'.• 

• though thu 6C.JJt. 	1ttir 	iiuJun 31.i. Z :1 . 
• 

	

Tho ajoe rojardjnr Pa'rit 	. ar;r 	flaáQau 	CRC) • 	3ric1 	 51195 	 'iay 
•  

r.f' 	3t 	ar 	Fr, 	a ti V  fl/ • 	iflg1 	o1,tLor 	a1ri,dy 	iv availad 	L1L' 	?r.c!.atsjth 	: • • hiçhtz 	audit muLhority for o1rjrjctj 	ii of Orfrn-o9 1, 

	

rr? 	cats 	iu 	utill 	ud' 	 Win 	'lLfl 	.&1 

	

Usn' uwt An t 	ntiam it hn 	en dcithi4 th.t 	?COcv3ry O p oä*t ct. ?VetilJ3 I.nglaQ'aajcn a1rcay aVuiLd priar t. 32t9S may not ba 	3 i -lil urly and paymtnt asi occauntfar. 	• i 	 uy nth 	rO 	,tLi 	puiid 14 93 t 	31195 .1 yi.i.jnr 	i11ay 	ho 	mitt'tri rci 	no 	C(Vri,v 	R0tjiri/ its 	ti 	siatlod.' V 	• 

'tn uiQw, 	.t 	pendjnq Q1irirjoatjcn rigard,11, 	upp1itjpn ,e puiejrizt..r 	'Rn of Dofuriou 	1ittu 	dt 31..19 	nd 	17r495pm,b 
of SCA(RL) far * thg 

• 

pariod 1'-4-93 3nuardsalro ady.dcjs iDgu1rtr 	ini u 	uthgr,jajd cfl 	roqujrjng rc*jtry .  tn 	1umpin1ze,, thimi 	cnr.tng Piy blli.&'i Uithnt any on1 	in.nd intim9ted tii thi 	Qrrjcii, 	aJ\U htLLnqu. ctn !n3tract' 	tQ • 	QIfact recovery in 1ups.un 	 • •. 

• A3 	pur 11n 	luf Oaf' 	)tt 	t 	1."'-i 	ejtj 	f• Arunaah], V 
• P1hhvc, bnn claOaUiod beth F1.1 	anZ 1cdjt'jcd:Fj1d AD8a • V 	 Pe intLrto v3pocjfic euthcrityl3.3i?yiflg,yeur, • a 	

latjenjn odjr1Qj ri1rADea,' 	xr:1ootfth.mdjtja 	•V 	• • fid1 area #  fciUty uf è8C may be Gtpp*d f'vrthwitpi and recovery,. 
• • 	ry r'r, 	cri 	yr cést 	Vro R'tjcn/5iij, 

• 	•L. .• 
ctrrPrdatj 	aay b 	truteiJ ba1'o 	 acA(RL). 

V  

In rutur' 	ivjg 	f your AAO GE cii rin,t11 mate 	may invariablo be qqaeotad to  rlvoid 	uny cips..j 	1icitifl'whih ha •: 
• 	• 	• V V • • 
••• 	••f • 	•• 

• 	 • 	
/X'.<-.Xw. 	 •• • 	V 	• 	.• 	

:• 	(p) 	• 
• 	V  

: • 	• ••. . 	. PI 
I 	• 	• 	 • 	•: 

01 

• 	V 
• • 	• 	V 	• 	•I 	• 	• 	• 

V 	 "V 	• 	Cnti, 	. P/2 	• 

V  

• 	:• 

: 

•V  
i••.••. 

•• 	 •:.' 	
••V 
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I CC 	
/113/111  U9 C 	

i 	irct' ta plc th6  am.un t' 
SC(iL) paynt undr xo nd 	reot Vy 

in LUIP_3.JIII. 	/(L) my nt be 	.' adrnLttc2c 	 3C ii Zjtlljlolld 	 ,.; 
Thj 	1p icef Circills r Niu P/01/105 	..; may be rrrrd •tu0 	

. 	 S .  

3hi11c:nq Zono
A 	 10 L3U 	uitb1• nat. 8 	iw  to 	 in Lp 	( 

S 	1 	rn i 	 uni o' rjuj 	un1t:u2risgcj PYflt. 	
S 

S 	 , 	
r SC.4RL) t 	

Cjvj1j, fliinQ.: 	
5 and QIQ4 •c,' ir 	R3bjn/3j11 	.icu;i!d. j Q i 

A3rjr that 6 	.. 1ud 	 S  S 1-iriFj1d 	
P/U:.i1Uttor 

S 	

(4k 	1Zi4. 	
.• 	 1 4: AL Z13  L, 	

r 

	

S 	 . 	 S  



:. Are n Acoount5 Urficoa ZGX UM VLj,e 	 . 
H. 	h1iei11.ttor 

31j iPZCIAL C2AToy(L ALLOJPIfC 

It ha,5 bUifl dtr'ctj by thu CW\ Guwhatj to 	 t 	. on accuunt 	 tc 1/95 pancjig 	i. 
•0 	 jr34,tj, 	rttryor 	ftrvta, 	Thrs 3rzuar 	J:ir t 

fl.1,P5 will tu paid 4if 	r&jjt 	e.ti'ifjcatj 	the itLty. 

Pso,  such the piyient 1u rroll, 4/9Z t 1/95 	tho 'bu 	oourt thuh no 	 hveb 	noted 	; • 	•r raav3ry t'roin th3 pay biU& &' 

• 	 rec 	ay p1&ø b 	fti iurn the oGnoond 	• •: 	 .nvjod in 	rvuuin hii J tu cnpy ijili 	 • dirctivu ci 	hu LiA 

J/Cut/3U dt 9.t 	 . 

U1/ULth/j dL 29.93 	 - 

• 	.• 	• 	) 	02/ 1'a/73 i1 

.) U3/Ca3h/1 dt l7,,5o9G 
• 

 

051Ca.h/19 	 • 	 •. • 

6) O1/Cath/71 dc 

• 	•.. 	y py Uill boaritig Vu3h4gr No.O1/Ca5h/69 at 
29.615u aacuunt of Pmn ul' 8CAHL) ia returnod.unp800ed; 

3* 3ttO a;J.' V .  

• 	• 	 •• 

	

r 	 •. 	 •• 

( hALt 	) 

	

• Aqoiunt urrjr 	 • . 
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1LW WJUIL tbe 14th 
.ULlU3L; 

t 	 0 All  
LOJ 

 jç 	4Vi'j 	0J 
• ThQ nced Ler attv3ctl.np nn(Yrct?ining the aervtoeo of oolnpotent 

•i(Jcrf3 ibr. l3cViVe in The florth J.nrjtv.in  £&ton COt4) , IUi 1 C th( 	tatUfi 
' jWr, iC(3 )ya >fljpU14r i,aCt.nd and TriPuca LtflU thy Urij0 
rrttorien c1 	 1rdeIJtL anu 	hUU been Cnpa(;tfl( the 

ttcntton of the Càvcnacnt for c'o'e U.LE.. The Goveimint had L\ppothteti.. 
Cotuittc Wider The Chcjriaiyati 	Of coretary, i)cptrt::(rIt of 

lLJ,.fl&ot1.attve !cIin, to review th.. oxiatthg al1owai.c•u and facili.. 
t. cdntjbLt to the vnrtour ' atcorioa of CtviUtui e tittr,J. GOvcrm.. 
nt OL - 1OyOOO oorvino, the this reioli & to Irugge3t ju.tacLu jirjoyt>. 

1ZJ 1110 recontnenthttion of The ei:ijt1e have bcn eaJCLUJ.ky 
o)kuidored Uy tte OuVcr1i'&1t und ttu. P.LCojdent Lu flO\tJ p1ULiCU to 
c.te a tol1oto i- 	 I. 

There will by a fixei tcnuie I' poattn ol. 3 cu 	tji:i 
• 	for ofl'icci; iL Ul L:CjvjQ(, U I I U 	o1 J.0 ij, ,U anu 	jciu ut i t  

•titao for Ofliocra with tie Thiut 10 yaxu ci' Lairviluv e  11exjou8 
leave, train1nt, cto. in cxocii of 15 day,  per year w1i.1 be exolu.. 
dine countth 	he tenure period o1 j3 	Oiii.L'U, Cfl OO(:)lC- 
tion. or tho Lfied tenure cf 1iC1vjoe 	ntionet Qbovt: a  iy be iui- 

• • •dercd for pootth 'to a etatio of Utr choice as 	ar cu pociible. 
• 	•• 

 
SatiafaOtory perforu'.ance of (tItiC8 for tho preoeribct tonu'e in • • the forth jaa -t shaLl bc jVy1L due roeoittor in tILt'(.UJU of 
.cltgi'ie oIiiccro In the cnttor oh.. 

	

A) iO Of (1 !1Ui&t L.'iL 01 tke Uentral COVCLkiI(it CI:)ioy( Cu 	• 
to the IjtatCI3/lJLLjort 	rioriu uJ 'the forth jiwtojn )ej.o1L WILL 
eneraUy bt Zur 3 ycu'o vitich umi be oxtcndd Lit ().utp'.i01ii • 	

oaceo in o<igericu oL ibiio uervioo as well as when the eupioyeo 
• ,coex'ncd is preu'eu to utay loncr. The adud.uuible deputation 

allowancewili alno continue to be pii auxing the pcj.'iod of 
depututiun zu ctenueu •  

• • 	(ii) 	 .pl44iiiuLel k.

(c) Fror.tion in C a dre houta; 
(,'b) dOot ion ocei -rtrni tenure poatu; anu. 	* 
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• 	
IN TIlE CENTL, ADMINIsT'ATI 	TRIBUNAL 

ON 	
GU'IAHJT I B NCH 	 I GUWAHATI 

In the matter of s_ 

	

• 	6FEB99S 
O.A. O. 189 OF 1995 	

\ SHRI 4 K DAS AND OTHERS 

	

• 	 bI'-fl 	
•... Applicant 'r 	"Z 

-V5 

Union of India & Others 	 I 
leo. Respondents 

Written statement for and on behalf of Respondents 
Nos 1, 2, 3, &4 

I s  Major M.X. Arora, Garrison Engineer, 859 Engineer 

Works Section, C/O 99 A.P.O., do. hereby solemnly 
affirm and sy as follows ;- 

1) 	That I am the Garrison Engineer, 859 Engineer Works 
Section c/O'99 APO and Respondents No 3 in the case, and 
acquinted with the facts and circumstances of the Case. I have 
understood the contents thereof. Save and except whatever is 
specifically admitted in the written statement the other 

contentions and statement made in the application may be 
deemed to have been denied. I am compentent and authorjsed to 
file this written statement on behalcf of all the respondents. 

	

2) 	That the respondent beg to state that the special 
Compensatory Allowance (Remote Locality) was ordered vide Govt 
of India. Min of Def lett r No 

'Services) dated 31st Jan 95. The order came into effect 

wef 01st Apr 1993, As per Govt of India, Min of Def letter, 
it has been ordered that field service concession viz-a--viz, 

ta,e special compensatory allowance (RL) will be admissible 

to the Defence civilian employees on representation from 
all Defence employees of thisiorks Section during the month 
of July 1995. the payment of arrears.•'ô'f SCA (RL) for the 
period from 01st AprIl 1993 to 31st •Thn 95 was made after 

obtaining the UITDERTAYING from the employees that  HAny over 

Payment of arrears of SCA (RL) that may be found at a later date 

is refundable to this office", 

	

3) 	That the respondents beg to state that the amendment to the 

above order was issued vide Govt of India, Min of Def letter 

	

L. 	 Contd, . . .P/2 



( 2 ) 
.1 

No, B/3 7 269/AG/P3..3(a)/730/D(pay/Se.vjces) dated 17th April 1995 
regarding Field Service Concessions to Defence Civilian Employees 

serJing in the newly defiaed area under which it has been 

clarified that Special Compensatory Allowance (RL) and other 

Field Service Concessions are not admissible concurrently, but 

these orders on the subject were received late in this office. 

4) That the respondent beg to state that the on payment of 

arrears of, SCA (Rt) for the above period CDA Guwahati issued 

instruction to this office and Asstt. Accounts Officer vide 

his letter No. PAY/Ol/IX, dated 31st July 1995 that payment of 

arrears of SCA made to the Defence Civilian Employees is 

irregular and be recovered in lump sum as the employees are 

availing field service concessions. Both the concessions i.e. 

SCA (RL) and Field Service Concessions could not be granted at 

a time. The matter is under examination in consultat10 with 

Min of Def in connection of Govt of India, Min of Def letter 

dated 31st January, 1995 as modified vide letter dated 17th April 95. 

That the respondents beg to state that the on receipt of 

Mn of Def Corrugendurn No. B/37269/AG/PS-3(a)/1862/D(pay/$ervice) 

dated 12th Sept 95 under which para 2 of Govt of India, Ministry 

of Def letter dated 31st Jan 95 has been deleted and substituted 

as under z- 

'These orders will come into force weE the date of issued 

of this letter namely wef 31st January 1995. In other 

words, no recovery will be made on account of concessions 

like free rations/free single accommodation etc. already 

availed by Defence Civilians as part of Field Service 

concessions from 01st April 93 to 30 Jan 95 Similarly no 

payment on account of SD?JSCA/SCA(RL) will also be made 

from 01st April 1993 to 30th January 1995 11 . 

That the resj'ondents beg to state that in view of the 

above, it is clarifiud vide Govt of India, Min of DeE letter 

No B/37269/AG/PS-3(a)/1862/D(Pay/Services) dt 12th Sept 95 

that both of the concessions are not admissible at the same time. 

That the respondents beg to state that this unit is located 

in the remote and hard area at the distance of 140 Krns away from 

Tezpur at the height of 4749 ft from sea level where eveu 

communication to and from is very must infrequeant due to the 

rough terrain of the area. Basad on this fact, the Govt of 

India, Min of DeE has declared thi.s;, area as Field Service Concession 

area wherein the Cacilities for field Concessions are being enjoyed 
Cont,, 



- 

by Defence Civilians Ernplpyees as per Govt of India, Min of DeE 
1ttr 	4/02584/AG/pS3(a)/11/s(pay/$ervjces) dated 25th jans  
14 	modified vide Govt of India, Mm of DeE letter N.. A/257/ 
AG/PS3(b)/14-S/2/D(pay/$ervjces) dated 02nd March'18 •  

In view of the clarification received an Govt of India, Mm 
of DeE letter dated 31st January'5 and 17th April'5 vide G.vt 
of India, Miri of Def letter No. B/3729/AG/pss-3(a)/1862/D(pay/se- 

rvices) dated 12 Sep'95 the recovery of arrears of SCA(L) for the 
period from Sist April'1993 to 31st Jan'95 is required to be made 

as Sc1(RL) and ether allowances are net c.nrrent1y adrnissile 
al.ngwj.th  Field Service Concessions. 

That the Respondents beg to state that on perusal of our old 

records, it is revealed that the Civilian employees of this office 

were granted SCA WeE 1st Oct'15 vide Govt of India, Min of Def 

letter No 20014/5/8/E-Iv dated 23 Sep'1986, The SCA(RL) was 

claimed in respect of this off ice for Defence Civilian Employees 

through the regular pay bill for the month of 12/3 but the same 

isallewed by AAO Shilleng stating that since field service 

concessions are being enjoyed by the empl.yees of this off ice and 

therefore no ScA(Ua) is admissible. In this connecti.n para-4 of 
letter dated 23 Sep'1986 is relevant It states that where the 

hill c.mpensatary allowance or any ather cmnsatory all.wance is 

more bineficial the same may be allowed in lieu of special c.mpen 

satery allowance. In ether words only one concession is admissible 

at one tIme. The payment against the Intention of Govt order cannet 

be autharised. 

In view of the present orders received on the subject, it is 

very clear that the sCA(RL) and availing of field service concessi.n 

at the same time are not admissible. Hence rec.very of arrears of 

SCA(R.L) for the period from 1st April'1993 to 31st jan'1995 is 

required to be made as per Govt of India, Min of DeE letter dated 

12 Sep1995. 

The irregular payment amounting to Rs. 22.00 lakhs made in 

account of arrears of SCA(RL1) for the period from lst Apr'193 to 

31stJi'95 Is required to be deposited with Govt as the Defence 

Civilian Emp1yees of this office are enjoyed field concessien. 

Since the employees of this works section have been paid the 

scA(RL) for the period from 1 ?pr'93 to 31 Jan'5 which is irregular 

in terms of the existing Govt orders and the latest clarification 

received from Govt of India, min of DeE letter dated 12 Sep'95 on 

the subject s  no sc(RL) will be admissible concurrently with field 

service concessiorI Hence amount already paid termed as irregular 

is requires to be recve red from the employees. 

.ntd... ..p/4:.. 
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. 	 \ 

That with reference to pararl of the application the 
respondents.beq to state that an representation from all the 
Defence Civilian Employees fth1s off ice during the month of Jul' 
1995, the payment of arrears of ScA(Rr) for the period from 

lst Apr'193 to 31st Jan'5 were made after obtaining the under., 

taking from the employees that "any over payment of arrears of SCA 
that may be found later date, Is refundable to this off ice.* 

on ymerit of arrears of scA(RL) for the above peri.d, A 

Guwahati issued instructions to this office and Asstt. Account 
officer vide his letter No. PAY/Ol/IX dated 31st Ju].'195 that 
payment of arrears of SCA from 01 April'13 to 31st Jan'5 made 

to the Defence Civilian Employees is irregular and be recovered in 
lump sum as the employees are enjoying fie'd servIce concession. 
Both the concession i.e. grant of sCA(RL) and availing of field 

service concessions could not be granted at the same time. The 
matter is under examination is consultation with Ministry of Def 
in cn.ection of Ministry of Defence letter No. B/372/AG/165/ 
P3(a),'(pay/services) dated 31st .Jai'5 (Annexure-I) as m.dified 
vie Miri of Def letter N3. B/372/AG/PS..3(a)/73I/D(pay/services) 

dated 17 Apr'1995 (Annexure-II). 

	

1) 	The both reference to ragraph 2 and 3 of the application 
on the respondents have ne comments.;  

	

11) 	That with reference to paraqyraph 4(1) of the application the 
respnents beg to state that this being the remote area located at 
a distance of 140 KmUS away from Tezpur, at the height of 4749 ft 
above sea level, the essential commedities are being obtained from 

Tezpur by local marchants and thereby the cost conmiedities are very 
high. Based on this fact, the Govt of Indiap.Min of Def has 
declared this area as Pield Service c.ncessi.onaj area wherein the 
facilIties for field concession are being enjoyed by Defence Civil-
ian Employees as per Govt of India, Min of Def letter Ne. 4/02564/ 
AG/PS 3( a) ,'( pay/s ervices) dated 25th Jane 1 4 (Annexure-ItI) 
modifIed vjde Govt of India. Mini of Def letter No. A/2571/AG/p6* 
3(b)/146-S/2/D(pay/services) dated 02nd March18 (Annexure-Iv). Af 

C.ntd. 0.•.- .p/5: 

I 



However as per the present Govt. order this erea has been 

........................... 
declared as modified Field caflcëSsional area vide Pun of Def 

letter, No, 37269/RG/PS-3(a)/90/fl(pay/Servjce) dated 13th Jan 194 

(Annexure v) and the payrnentof arrears of 5CR (RL) was made 

accordingly on receipt or Govt. of India, llih of .Def letter. 

No, 8/37269'/AG/PS-3(a)/165/D(Pay/Service) dated 31.9t Jan 1 95 

• (Ann'ax'ure—I) which was later amanded vide Go.vt'of' India, PUn o( 

Dat' letter No. 8/37269/AC/PS/3(a)/730/Q(Pay/Servjce) dated 

17th April 95(Rn.nexura-II) that Defence CYivilian ouiployes in 

the newly defined fild areas, special Compensatory (Renote' 

Loôality) Allowance and other allowance are not concurrently 

admissible alonguith Field Service Concessions", 

• 	In view or the above, both the concssions could not be 

grnted at yhe same tine as clarified vide Govt of India, Nm Of 

Def' letter datoci 17 Rpril 95 quoted abov'2, as such the paymnt 

made on accountof arrears of 5CR (RL) from 1st April 93 to 

• 	31st Jan 95 is irregular. The intention or the Govt 0  of India 

order is vary clear i.e. only fle concession •eiher Special 

• 	Compensatory Aliowa nce in terms or Govt or India, fun cif •Dnf 

lettar dated 17th April 95 or any other compensatory allowance/ 

concession available in terms of any other Govt o  order whichevr, 

is more beneficial is admisjble. 

It is f'urther clarified: that the concession or special. 
6. 

Compansatory allowance and field service concessions ara given 

under different orders, the same are not admissible 'simulteneously, 

That with reference tD paragraph 4(2) of thoapplication 

the respondent beg to state that so far the payment of Special 

Compensatory (RL) Allowance to GREF Personnel is concernad, this' 

office has no comments to offer since the Govt. orders? regárdin 

non admisibility of both concessions concurrently are very clear, 

'That uith reference to paragraph 4(3) of the application 

the respondents have no comments. 

That .Jith reference to the parag;raPh 4(4) of the aPplicat'1.Ofl, 

• the respondents bag to 3t,te as per Govt. of India, PUn of 

Contd,, . . 



(6) 

Ltter No. 4•'7)/77/0(C1.I) daôd 14th July 80 under which spal 

cbmpenaatory allowance (RL) has been qrinted initially the 

allQuafl Ce in question is not admissible to civilians who are in ret- 

eipt of  f'iel.d service 'C0flCGSSOflS, 	It has been clarified by the 

ilinistry or Finance (Oeptt, of Expdr) that the basic condi'tidrs 

for admisibilty or the allowanc9 remain the same 	In connection1 

para-4 of Ofi No. dated 23 Sept 86 (flnnexure—II) is relevant. 	It 

3tats that where the hill compensatory allowance or any other 

compensatory allowance is more beneficial the sarng may be allow 

in lieu of ..pecil Compensatory Allowance. 	In other words only dne:ci 

concession is admissible at one time. The payment against th idten: 

tion of'. Govt 0  orders connot be authorised. 	 - 

15) That with reference to the paragraph 4(5) of the applicatior 

the rosondents beg to state that as per Govt. of India, Iiin of 

De:P 1ettr No 8/37269/AG/PS3(a)'/155/D(Pay/ServiCes) dated 31t 	
* 

Jan 	5 (AnnesiiroI) as innif'ied jido ieter No, 37269//P3(a/ 

D(Pay/Servico) dbd 17th April 95 (4nnexure—II the Oerenco  

Civilian empldyees servin9in the newly defined modified .f1eld 

a e a, the special doflpensatory (Remote Locality) allowatca and 

theràllces are ot concurrently admissible alonguith fi1dservic 

concesi:on. The employees of this office are in receipt O 

Field Service Concession till date. 

16.) That with ru lerence to th paragraph 4(6) cii' the applict1qfl 	. 

the respondents beg to state that it has been .leid that Lhe 

	

• 	rnemora nd.a dated lAth. Dcc 83 (Annexure—VIlI) and 1st Dc 88 

meant for attiacting and retaining the service of competent 	
• 

•officers posted in - the North Easr'n Region from other parts of 

the Country and are not.apolicable to the personnel belongirt 

the region whore they are appointed and posted. Since the 

applicants have b.an apponted and posted in tho North Eustu?n 

Region, the claim does rict survive anrf DA No, 61/(?5 was rejdcbed. 

17) Thit with raFrencs to the paragrapft 4(7) or the ao1icatOfl 

	

• 	the 95pondeflts hag to state that the a resent order on the ubec. 

has been issud v1d Govt of India, Mm of Def letter No, 	•j H  r 
/ 3? 25 /AG/Ps_3(3)/1 86 2/D(PaY/Sorvice) dated 12th Spt'95 



(Annexure_!i it) under whichpara 2 of Govt or India r  111n OP Def' 

No R/$7260//G/PS_3(3)/155/D(pay/Sprvjc 	dated 31st len . 5 

(Annoxure—,; has been dele 	..sLJbgt.t.uied as under :- 

" The;a orders will come into force C P tho date of 1OUe 0f 

th1 letter namely ueP 31st Jan 95 	In other worfis, no racovbxy 

will ba m;3u0 On •:ccount. of' concassion li.k 	Pra rtion/f'ri 	•.ngl 	acc 

Ommodatcn -.tc, drady availed by 0Perica Civilian as part ôf' Fi 

service CanIon9 f'ro1 I st pril 93 to 30th Jan 1 95, Similarly 1ho 

payment on account of' 5D/SCA/5C(RL) will also be made Proa 01 st.4prij 

93 to 30th Jan 95 

Tha above ci:rification Is 	lF explanatory and there is no 

further commanto to uFf'er 0 	 . 

18) 	That uith r' 	ronco t(i por.flr,ph 4(0) or Lhc oI)piicjbion thu' 

responants beg tc. stt that CU,Ys letter for recovery of arrears 

of 3C, (FL) paid to the DeFence Ci vilians employees For the perid 

from 1st ;pr.il 93 to 31st Jan 1 95 is in order as per Govt 0 . oP.Ipdi 
:t 

letter quoted in ::•a:a-7 above, 	Since the Def'ence Civilian er?plbyeás. 

of this orjni otion ara in receit or Field Sorvi-ce Concessions, the 

request For grant or sC (RL) in addition to Field service concessior 

is riot adrnisihle as par' dXi3ting 3 iJer 0 	 -, 

That with reFerence to porograph 5 of' the application the 

respondents hve no comments. 

That ulbh reference to paragraph 8 or the application the 

respondents have no comments.. 

That uith rof'srnc to paragraph 9 of the app1icationthe 	. 

respondents beg to stata that thO clariPication received from Govt. 

of India, Minislryof Dafenca 1ettr No. 0137269/RG/1P5-3()/11362/. 	. 

0(Poy/Sr vice) da ted 12th Sept '95 (Annexure— iJIII) has cat3gorical1' 

stated that b o t h the. concession are not admissible concurrently and 

stay ordar 	as:ed by the Hon'ble Tribunal may be vacated. 	. 

Tht.u!th rFerance to p3regraph 10,11 and 12 or the applicatior 

the respondents have no comments. 	 •. 	. 

C,ntd.....P/ 8  

S 	 5- 	 - 	 S 	 . 	 . 	 -• 	V'- 
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• That with the reg dent,á craves leave of the H.flb1e 
Tribunal to file additional written statement of oCcasion 

arises. 	
0 	

•: 

I. Major M X Arora, Garrison Bnineer, 859 Enqineer 

Works Section, c/o 99 APO do hereby declare that the statemens' 

made in thi8 written statement are true to my kn•wlede derive& 

from the recordi of the case. 

I sign this verification on this the 	of February'199 

at 

Iry  

• 	
• MAJOR 

Gai risofl EnunOer 
59 ENGR WKS SEC 	 • 

ii 
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cy\ 
G of I, • or J lbtj' o. 3/37269/1C/P5..3(a)/165/3 

.y/ru!oo) did 31 Jan '95. 

DEFtNCC CI"ILI115 
IJiLidELFIO FIELD 

10 	I cm dirctzJ to r3ror to 
3o/G/15 3(o)/0 Poy/3rvjcoo 

-.MctjQn or t 'Ij pr33idnt to tft 
to Dufcr,co civilian3 

.' 	3Jifi!d Fiold 1raiao as 
..don3d lttr : 

3ura 13 of 
dt 13.1.94 

3 follOwing 
in thi .3u 
do?jnod in 

Govt lettor 04  

and to convy the 
Pivid 53rvir 

Ly .  cbf'injd Fj,ld 
tha nboV3 

i1'flj cititliar, 01710y033 sarving in thz. n3wIy d,ftn9d 
riol dr 	uill continua, to ba 3xtond th cOnz - gjo 
nur,td $n •flnurj 'C' to Govt lottar tio. /O2'36/'G/ 25 	 dt 25 Jan 1 64. Df•nc* 

civil±n3 C'iloyaoo 81rving in 34v Dal'jrd Fiald 1rsa 
will continuj to ba uxtgndod tho concasjon onumr;sd 
in rtpandi 'U' to Govt lattar No 	P 25762/G/J3 3(s)/ 
146 3/2/3(ay/jorvjcjs) dt 2nd iNarch 1968. - 

In addition to abOv, tho Dafanc. CtVi1ifl3 QMPl0Y38S 
oarvin in th n3uly4 cirjnod Fild Ar3es and OdLfi.d 
ild r'u will ba antitlod to payrant of Sp3ciL 

Don:i-notory (bnoto Locolity) A11OflC3 and Othir 
alloujn 	'...c t'idniaoibjo to 3Ponco civilians as par the 
cxictin2 Ln3tructjono issuod by this Minintry from tim, • 	to ti.- •, 

2 0 	Th3C2 ordrc will cono into Porca u.G.?, 1t 1pril. 1993. 

This i tns u1t) th) ct3flcurrz3nco of Finr'- -
1JI vid thjtr O 	o, 5(a)/85..0 '1 



A7xt 	y2" \ 

COPY 

No. B/37269/AG/PS_3(a)/1862/(y/r 
Government of India 	 - 
Ministry of Defence 
New Delhi s  the 12th September 95, 

CORRIGEN 

The following amendment is made to this Ministry's 

letter No. . B/37269/AG/P3(a)/165/ 	
ay/Servi-ces) dated 

31.1.95, regarding V Field Service Concessions to Defence 
Civilians serving in the newly defind Field Areas : 

Para 2 may be deleted and substituted as under 
- - 

These orders will come into force w 0e 0 f0 the date 

of issue of this letter namely we0f0 31,195, in 

other words 9  no recovery will be made, on account of 
concessions like free rations/free single accommodation 
etcG already availed of by Defence Civilians as part 
of Field Service Concessions from 1493 to 311 0 95. 

Similarly, no payment on account of SDA/SCA/SCA(RL) 
will also be made from 1493 to 30l95" 

2. 	This corrigendum issued with the concurrence of the 
Finance Division/AG of this Ministry vide their J.D. 

No. 1033-PA dated 11995 

• 	 Sd/xxxxx 
( t4 TTIivanga ) 

under Secretary to the Govt0 of India 

To 
- The Chief of the Army Staff 

New Delhi 



p 	 - 

Copy of ovt of India, r/)p ltto :o. L/3726/A/PL3a)/7Ot 
D(Pay/:erVicos) dated 17 AprIl'. 

IIiLU Efi 

10 	The followIng amendments is mado to this .intstry.'s lottcr 
No. 3f37269/AG/P$3 )/O( Py/ ervices) dtod 31 Jan'95 ,regrdtng 
Field ervico Conc•sstons to L)efence 9iviltans ezvL 	in the 
newly defined held Areas 

11  The Uofence (,ivilian omployeos.sorvtflg in tho wwly 
detnd modtfied Field area,wtU continue to be ertttled 
to the special ( omponsatoryUeote Locality)Allowances and 

• 

	

	otor allowance as adtssIble to defence UivilanS,aS 
Ntzhextry hitertefore,ufld3r - existing instructions 

• 	issued by this Mtnist 	fro time t time. Hoovor,tn 
espoct of )efenc 	ivi

y 
 lians eployes In thu rowly 

1 1 defined 1teld i\zoas,pccial Conpan tory(emote Locality) 
Allowa!%Ce and ttr allowances a re not concurrently adkiiivsIblc 
alonvith Field evice 

2. 	This "Orrickondilum issues with the concurrenCe of the 
Finance Dtvistan1 	of this Ministry vith their L,D. !o. 
33/PA dated 05 April'9. 

5d/xxXxX(XXXX 
( L T Tluina) 

tinder ocratary to the Jovt at india 

Tela st 301273d) 
10 
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• 	 or riLy 'vti modicti.j fS iUea toT fkijJej if o?flcztV 
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ttcn tinU jro ro j.c&ase at thIa ordera will noble w ititlad  
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.. ao:'y od:  bv't of Xi1t Min of Ict 1ctjc'N, 4/02584/Af 	f• 
(a)19 1/'(?aj/$x'vLre 3 ) 

N . dated 25 Jan 64. 	 (: 

' 	 L 	• 	 , 

. 	. 	 ... 	?j 	....,t• 	:. • 

iL. 
Pee rttton on iote apjjeable to conatute of tha My 

, 

(b) Prei jented/loased cernn and e, ctted giarvlae tQC,rtflt8eibt) 	•1 

(o) 	Rive elo hir,g of minim. m e cn1tic.1 eole 6f Ay peraol' . 
• if the Or Cotnn-Mer C in 1r Tho Coiran oannjdrrt, tbo 

oI mieL 1oi:bi 	for a xntt1. for' a? 	A!30fl0 • 	•• 

ee 	itcwwe of fantly aUotints. 	 .:: 
: 

?rce me 6, iccl trcaton1t and hoapi1l tatnt 	r •, •: 

(1 	 or family pension or gra3?iity UdCr 
yjVTfl C o !' Inctnition 157/57 I 	20/8 9  as VID cae 
may be for isorpeijaation rnder the Vo18Lfl oocntto3, Wt. , .1 
where applicable.  

f CQO3.)Otto3 pert 	til per' veekj 
'h 	 .... 	't 	 f..L1 	' 

: (h) ! itiAee 1?ttPtn tnt 	rit i+,s  
poct

.
l 6.' 1e's fc of onut1ssLono upto the tn mc'.iiG Of 	, 

1i 	O/- rM Der iiviuc,1 	 :I;•L .; •• 

(j) 	Retcni.Aon !ly an ai1otteI by Cbt 0  at thO old (bit7. 
on 	e't or noxal icit, if the aon retat j 

ZO  rezd to be eerut"e, the ttrlion may be ahifted t'p.- . I. • .. 
alttative accD wllottle servtae, the fanrilico may be ahifted 	. 
Ao a1.'tziattvt 	p bttbcr apropriate or inferior to the 3taWtj cf • ) 	t1 

H 	 .. 	w. 	 • 	 ' :j•t 

	

Mte $4o arsieøs allovanaes will eontbnio to be i 	ible . I 
• 	 btful1. 	• 	 • ,•.. 

2. The coscton Th(i) above Lu ettbte 	1y" 
in tetoot of Oonn held by the Min oi De 	erGte :. 

	

ordero All fbl1oi in r/o  of b1oigtnj 'toltxL 	. 
of %JROR.  

- 	 L 

(N Aru1uam ) 	 .. ''• 	•• • 	•. Mor 
• 	Oarx't 5()X1 !tne€i' 	 I 	• 	. ' 	. 	• 

• 

	

• 	•i 	- 	. 	:' • 	. 	. 	
.! 	• 	• 
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• 	copy of Secret letter NO A/25761 /AG/PS3(b)/146_s/2/D(pay/Servjces) 
doted 2.3.68 from 222 Govt of India Min of Def, New Delhi. 

• 	 \ 

Sb : F laid Se-vice Concessions to Armsonne1 And Defence 
Civiflansin Operational Areas 

I am directed to fefer to this Mm letter No A/02584/AG/p53(a)/ 
97-S/D(Pay/Services) dt the 25th January, 1964 as extended and Army 
Instruction 7/S/48 as amended from time to time and to say that the 
resident is pleased to sanction the following modification with 

effect from the dates shown :- 

(a) The rates of special compensatiry allowances will be 
revised as under with effect from the 1st Mar, 168 :- 

Rank Rate. 

HOfly Cojssioned off 'cers 3000 
JCOS 25G00 
Hay 18,00 
Nk 15.00 

40 	 OR 
NCS (E) 	 . 

13.00 
10 0o0 

Field Service Concessions will cease to be admissibLe to officers & personnel (including civilians paid cig from Defence 
Services. Estimates) serving in Municipal & Cantonment areas of :- 

(1) SRThAGAR, JAVIMU, UDHAMPUR and Darjeeling with effect 
from the 1st March 1968 

Sll.iguri & Bagdogra wlth. effect ffom 1st March 1968. 

Consequent upon the withdrawal of field service concessions, 
the following concessions would become admissible at the stations 
mentioned in (b) above with effect from the dates shown therein 
to Army officers and personnel, to whom the orders referred to 
in para 1 above originally applied 0  

(i) Concessions listed in Appx 'A' to this letter to service officers and pesonne1 and those in Appendix 'B' to civilians 
paid from Defence Services Estimates 

Special ad-hoc allowance of Rs 0  70/-pm to married 
service officers Thced to live singly due to non-availability 
of married accommodation for 2 years, the position to be 
reviewed before the expiry of that period. 

(iii) The concessions listed in Appx 'A' and the special 
ad-hoc allowance referred to at (ii) above will be 
iIthdPawri when married acconodatjon is available to the 
extent of 50% 

• . 
	 12. Field Service Concessions for all the other areas would 

be reviewed every two years. 

3 	This letter is sues with concurrence of the Min of Fin 
(Defence) vide their V.00 No 279-S/PA Of 1968. 

13 



/copy/ 

Appendix I BI to Ministry of 
Defence letter No A/25761/AG/ 
PS 3(b)/1 46-S/2/D(pay/Sen,jces) 

Dated the 2nd March 1968 

Concessions Admissible to Civilians Paid From Defence 
Services Estimates Including civilians Employed in lieu of 
CorniDatants And NCs(E) (BOTH POSTED) AND LOCALLY RECRUiTED). 

Free remittance of family allotments. 
2 postage free forces letters per InIvidual per week 
Remittance within INDIAN limits of money orders and 

Indian postal orders free of commission upto the maximum 
value of Rs. 30/- per month per Individual 0  
(a) Retention of family accommodation allotted by Govt 
at the old duty station on payment of normal rent 0  If the 
accommodation retained Is required to be allotted to 
another entitled personnel for exigencies of service, the 
families may be shifted to alternative accommodation 
whether appropriate or inferiors to the status of the 
Individual concerned 0  

Note :- l Dearness allowanges will continue to be 
admissible in full. 

Note:- 2. The concession in (d) above Is applicable only in 
respect of accomodation held by the Ministry of 
Defence 0  Separate orders will follow In respect of 
accommodation belong to the Ministry of works 
housing and supply, 
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cu'i:i 	2 alonj kxunthry to W1)L\ (N'I 5662) 	3OUTH 1. 

'rp 	ivy. 	uiLy 	Wi1. (j1:.61tSt4) zour1i and ElST 
(' 	90a'1bL%L 	L'R 

... 	. 

Lth, 	 and 
a- 

i: 	i , 	 •, ,,.-. 
3 L 	• t1 j cbt' 	rth 4 -irU th1tht x,tht123ZO (U 0091) 1 

•'.t '- d-? 	ilflth' to -1 •-jurictio: 	 t 	 J 
43) 

- 	 . 

- 	- 	 - 

i •..fl 	 - - 



• 

TO (:i. 42) 	in I 	--igh 	1.t'i to 	'\!I Kt 	(S 	6486) 
it to i-XR 	 2U23 (T"t. 1560) then in 

4 triirjht 	1iri 	t. 	3.'atY 	P... 	(T.'. 2336) 	)UT1I EtT TO C1LtJ 
(919904 	zi1on: iivr to c1Iic.L (9408u59) in ctaiht lina t 
to 	 (jR 941375) 

3,, tir/.r 	11tJYH 	ra t1ong the follo'iIn0 line. and beyond s.. 

1L\Y Pasa 	(944875) :'oint 20370 (94E59) itIL (973852). 
K'DRU.Y.}L 

	
( 14'cj 	5555) 	:w 	!ii:i! 	( 	9053) 	P HiXfli-:i ;?R 

(T 	0739) 	(eIud1n 	town 1j:jt) to 	 (m 353) 
50) 	(xii 7423) 	tEi 	( O  2593) 

are..; 	thovo 9001 ft in the  
tU3i(JflLLU 	Ficlr1 (rc,a 	in J.:)ertix 	•2''. 

40 .re&10 	th 	follo,tnj linu and b-yOnt1 i. 
'oint 34500 (i 	481) 	to  
(F 	6777) 	iti 	' 	1319) 	21j 	z' 	lIi\ 
(MO 2S03) 	tY-J' 	(ilJ 	525) 	to kith rio - 	(One kXR0 

rad) 9th 	iilc stono (On 	i'O1J0-L 	IkJ tod) 
ioi 	(z:'' 9379) 	2id mile otoio zorth of 	(1P 9575f) 
oi 	(:Tr 	3592) 	i.•j:;ç:j 	(i.e 6208) 	z'JczL I 	(X 0811) 
cni 	(J 

	
2 ,107) 	Jc4;ou 	(N 	4592) 	;.uoi 	(!i7t7g) 

it\YULLI:J 	(in, C199) 	cHo.iu (:n 9943) 	icuziu 	(N.M 0125) 
icit 5490 (;:: 1403) 	vJrXu: 	R (NS 4966). 

-o:th 	rj 	1crth :at of thQ lin 	rurm.tnj from 
• wt T7çti 9) - po.tnt 10140 (LT 17) paint 10405 (LT 38) 

- 	cint 9•10 	(L.'i 	8)- 	ala Junction 	(LT 5373), 7.W 	"1tl1 (LT 
6751) p4nt (L': 64)4 

- 

, 
•1 
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NO. 20014/4/86-E,pj 
Govt of India, 
Ministry Df Finance 
Det of Expenditure 

New Delhi the 23rd Sept'86 

OFFICER IMORANDUM 

Subjet Grant of Special Comp (Remote Locality) Allowance of 
Central Govt emp1oees posted in Arunaichal Oradesh. 

The undersigned is directed to say that consequent upon 
decisions taken by the Governement of the recommendations of the 
Fourth Pay commission in regard to grant of Special Comp( Remote 
locality) Allowance to Central Govt Employees posted in Arunaichal 
pradesh vide Resolution No. 14(I)/IC/86-dated the 13 SSp 86, 
&anctiori of the president is hereby conveyed, in superssion of of 
all the existing orders on the Subject to the grant of special Cornp. 
(Remote Locality) allowance to Central Govt Enployees posted 
in Arunaichal Pradesh at the following revised rates :- 

Sri 	Area 	Rates of Special J Cornp Allowance per month (Rs) 
No 	 Basic Pay Basic pay 	.1 • 	 below 	of Rs.950/- aS.i.0 

	Basic Basic pay 
Rs, 950/- above but Rs, 

'below 1500/-above 

	

but 	2000/- and above 
below RS,and 

	

200" j 	above 
but 
below 

-.-1 ----------------------------000L_----------- 

Diffnxit-jcu1t 150/- 	250/- 	350/- 	500/-. 	660/- 
area of 
Arunaichal 
pradesh 

Through out 	125/- 	200/- 	275/- 	400/- 	525/- 
Arunaichal 
Pradesh except 

2. These areas take effect from 1,10.86 for the period from 1.1.86 
to 20.9,86, the above allowances will be drawn at the existing rates 
pri tije matopnal pay in the pre-revise scale, 

Pay means pay in the revised muscales of pay introduced under the 
ccs (RP) Rules 1986.R in the case of those who retaied the exist 
scale of pay. It will include besides pay in the pre-revised scale of 
pay appropriate dearness allowance, additional dearness allowance 
d!arness pay ad-hoc DA and interim relief thereon at the rate in force 
o 31.12.85. Where the application of revised rates in a loss to an 
employee, who has been continuously drawing the allowance from a date 
prior to 1.1086 The amount dr -wan by him iniediately prior to that date 
will be protected by treating the difference between the allowanàe 
so drawn and that admissible at the revision rates as 
to him. The prcbtectiDn wil ammdx continues till the emp1im-
ains posted in the said region and becomes eligible to higher amount 
either on promotion or otherwise. 

Contd,. ..2/- 



(copfl 

-2 

- Note :.Pay means pay as pay as defined under FR. CC 9(21)(a)(), 

4. The Central Govt employees in respect of Special Compensatory 
allowance ar under there order will not be entitled to composite 
Hill compensatory allowance in addition, However where te Hill Cornpe.. 
nstory Allowance of any other compenstory allowance admissible is 
mbre beneficial the same may be allowed in lieu of the Speical 
Cpmpensatory allowance. 

50 The Special Compensatoru allowance will be Qjx regulated during 
leave joining u time and suspension in the same manner as City 
Compensatory allowance under this M1nistrys Office Memorand No, 
2.((87) -E-II (B)/64 dated the 27 th November 1965 as amended from tmeto time, 

6 0  These arears will apply to civilians employees of the Central 
Govt belonging to Group B. C and D only. These orders will also 
apply to the S,C and D civilians employees paid from the Defence 
Service Estimates. In regard to Armed Forces personnel and Railway 
Employees the sparate orders will be issued by the Ministry of 
Defence and Deptt of Rail'iays resoectively0 

7, in their application to the staff of India Audit and Account 
Deptt, these ordeEs issue in Consultation with Controller & 
Auditor General of India, 

8. Hindi version of the order is attached. 

( RVerrna 
Joint Secy to the Govt of rndia 

T 	C 

Sd/-x-x.x-x 
• 	 ( PT Peethainner ) 

Lt 
• 	 For Garrison Engineer 
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ILL; L.A4flI, the 14th 
19C3 

t 	' 
. - 	 - 

'it'C flc.cd Cr 	 criu ret,-Ining the solvices of conetcnt 
O ff 	.C1 3VC in th(. .orth itcin 1Ofl cotith tht.. ttca 
01 .n, '_Ji1-ya, -ipur, 	Cd-Lu 	ripuru anc the tnj011 

441i( Ci i21 	CiCh 4i1 	torai has bcn nGiiL tLl€ 
3ttUAtjClj O thi lovc 't for 30LX Ti -. She ovtnt hacA appointee 
a Lo4ttcc .inccr hC hair fl51) of Leeretary, ci'arteiit of L 	4ntiative 	.o rcViJ th*. CxIsUng allouanco nd fczi1t.. 

OV 	 to VIe viDU0 cutcLojje c, of iviliwi Govern.. 
•j:•it Q iocz CC 4'L tLC this zeicn 4, to n.accct suitablu iqrtvc.. 

••• 1O.LL. \iOfl c The ocnittce have been carcuL1y 
tu- 	'trnLyrit aiu th P:Csjcent is now pleascx to 

ai ciioI:- 

(1) • 1 

hLr t:ill, bc. a Lxet tcurc of ;ostixg or 3 YtArG at a tiz 
or oiccxc with 	vioc o 10 yc41rs of le 	ia 2 ycaru &4t a 

U.-L !c.r 	Wi1h L0.Le thrL 10 yixs of ccrvioc, irioi3 o 
lcv, tatrin, eto. in' CXcc 	of 15 day' pr ycar ttl1 be exelu.. 
uih 	 c tuc Lc.jcci Of 43 ycar. CIfiocx, on ooq,le- 
tic c. 	 01: LCZVLUC J311tioLcd above, iy be eon3j.. 

cthi to 41 statiL. of tacir Choice as ZIZ ea pOa8ible e  
ptriorLx'ee of LUtLCS for the prec(.ribcd tcnuie in 

tt4c.. 	.&bt bl.a.Li b. jj.vn cte rco6zation in the ease of 
LII .u.L. 0O ill tr 	tcr of:.. 

A. 	jiOL o. uC.uttiri ox The t.entr3. GovcnLx.it  C)1oyees 
t 	i.t rt4/T-i4cn 	ito.iu 01 The iorth La3tLn zeLiort wiLl 

.. 	yLo uier. tn be 
 

CXttnueti in 	c)tienl 
in 	 iubii Lrvcc as Well au when The ccployee 

1. ).LCLu to tLay LOWC1.. ihe ad4otiblc UCUt*tiOAl 
IlLOt. ic 'JILL lo uontinue te be )Jc Lu2,th. Lac peri8ou of 

)UttiC1. CO LXt(LLC 0  

tii 

- 	(a) 	io in eau 	ott3; 
(b) 	 to s.,.cn'4J. tuxe po3to; anu 
(e) ccu:oc of tiJ.Lth; Ubxoa., 

i.-c:.l 	çuLz c.ht o; at Zect three yezlr3 Qcrvice in a 
(Ztt. 	t ttt to 	1CflUlci icntationc =y also be relaxed 
to tuo •.t: in 	 occes of Ls:'itoriouc ocrvcc in ijw !ortI 
E 

Uontu9*60*6002  

-w• 

- 	- 
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. 	..1,. -. 	civjii:n ClO'CCf3y ,10 LLCVC' cU. 
Q 3:)wittl (:.i1y) 

of bcrio c' L1.bjcu tD c 	... 

o 	/ 	 044 P0CL 	 .': 
• 	 -ø 	 ,.. 	 (i!cJcc3 t1io aro u:cp- 	 •) 

C'YCiVCZ ILCt 1)C CIILIU14J 	tIILO C(I, 
• 	;c 	(:.uty) Li1o':-'i.c till]. bc 2n Uxltlicn ci 

	

• ..: 1 
	 C11c/o: LZ 	tti 	(Li.) 11jo 	 , • 

• 	, . 	j '.i:. .0I1tjoL1 i$L7 	ti. o. 	 t. 	•;• 
j(jl p.7/2.LU tion (.&aty) LLlot!rc t:..1•. 
)03 )cL 	£110uLce 1Lu )Lc&  

I.)C L1L2 

j 	1 

	

• :.e O f 	llou.r.c till! be 5 oi b'cth 	c',.f:• 

	

1 0. -; 	{J/ir. ?o - 	 b1ti C J.l 	 t. 
- 	 Jov 	1lc:e till]. be 	4iiL 

:.:•; 1(c., 	CJC of 

• 

	

ht.. :. •. ol 	 tILL biL  a 	bllo:3 £'c t1. tLt- 
.'  

J. O/• 

	

-.. 	 15; o b:nic ,:t 

jn C i' 	L. L/ 	)o 

)o ! 	
•?•• 

;. 	 -'- C. 	•L 	lo.x,o ulil be 	lctz 

45, Of 'cy c-. bjcot ¶c 
of - 50/c. 
Lo 1,U/.. 

(b) •: •' 	, 

:c'j vt 	3•  260/.. 

j :boo • io 26u/.. 

	

LQ/ p.t 0 	- 

5 

	

of b'ciu 	'.thjcc 	o U 
-tlLu1 or ;o •J/  

nLj tc 	cvtQl 
L 	j 	.. 	 .r1U • 	• t.t• cjcv 	tc c 	i.barco 11ot.. 

::x ix 
LIC0 	 .c tL4 Cov, o Xrjr 

•-• 	 b.- 

(D. V. S. Ryudu) 
AE B/R 
AGE (T) 
For Grri0fl En0acer  


